FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

PEEL-WORKS PRIVATE LIMITED ENGAGED IN THE BUSINESS OF LOGISTICS, MANPOWER SERVICES
& WHOLESALE TRADE OF FMCG GOODS

Under sub-regulation (1) of regulation 364 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

SL RELEVANT PARTICULARS
1. Name of the corporate debtor along with PAN & | PEEL-WORKS PRIVATE LIMITED
CIN/ LLP No. PAN: AAFCP6513K
CIN: U74990MH2010PTC207510
2. Address of the registered office Registered Office: 1st & 2nd Floor, Kagalwala
House, Plot No. 175, CST Road, Kalina, Bandra
Kurla, Santacruz East Mumbai Mumbai City MH
400098
3. URL of website No active website exists
4. Details of place where majority of fixed assets | No Fixed Assets made available to RP by the
are located Suspended Director
5. Installed capacity of main products/ services Not Applicable
6. Quantity and value of main products/ services | Turnover FY 2024-25: 24,29,86,238/-
sold in last financial year
7. Number of employees/ workmen NIL
8. Further details including last available financial | Documents available can be obtained by sending an
statements (with schedules) of two years, lists of | email at cirp.peelworks@gmail.com
creditors are available at URL:
9. Eligibility for resolution applicants under | Eligibility criteria for prospective resolution
section 25(2)(h) of the Code is available at URL: | applicant can be obtained through an email to the
RP on cirp.peelworks@gmail.com
10. | Last date for receipt of expression of interest 26.10.2025
11. | Date of issue of provisional list of prospective | 05.11.2025
resolution applicants
12. | Last date for submission of objections to | 10.11.2025
provisional list
13. | Date of issue of final list of prospective | 20.11.2025
resolution applicants
14. | Date of issue of information memorandum, | 25.11.2025
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. | Last date for submission of resolution plans 25.12.2025
16. | Process email id to submit Expression of Interest | cirp.peelworks@gmail.com
The Physical EOI to be submitted at the Registered
Address of the Resolution Professional as- G3/2
2nd Floor, Malviya Nagar New Delhi-110017
17 | Details of the Corporate Debtor’s registration | MH18E0134382

status as MSME

Date: 11.10.2025

Place: New Delhi

Sd/-
Mohammad Khalid

(Resolution Professional)
Peel-Works Private Limited

IBBI Reg: IBBI/IPA-002/IP-N01289/2024-2025/14417
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E (INDIA) LTD.
Centre Main Street Hiranandani Gardens, Powai,

T0 WHOMSOEVER IT MAY CONCERN
NOTICE is hereby given that the certificate[s] for the undermentioned securities of the Company
has/have been lost/misplaced and the holder[s] of the said securities / applicant[s] has/have applied
to the Company to issue duplicate certificate[s].
Name of the No. of
security holder Securities
Jyotinder
Bakshi

Certificate DistinctiveNo.

No. From -To
17003432- 17003481
42786878- 42786907

103096942- 103097021
131452346- 131452361
137343655-137343830
against purchasing or dealing in any way with the above referred

The Public are hereby cautione
share certificate[s]. Any person who has any claim in respect of the said share certificate(s]
should lodge such claim with the Company or its Registrar and Transfer Agents MUFG Intime
India Private Limited 247 Park, C-101, 1st Floor, L. B. S. Marg, Vikhroli (W) Mumbai-400083.
TEL: 8108116767 within 15 days of publication of this notice after which no claim will be

SALE OF NON PERFORMING FINANCIAL ASSETS

entertained and the Company shall proceed to issue with the Duplicate Share Certificate[s]

Place: Mumbai, Date: 11.10.2025

Name(s) of the Holder: Jyotinder Bakshi

Corporate Office,

Recovery Department,

254 -260, Avvai Shanmugam Salai,
Royapettah, Chennai - 600014

It is proposed to put on sale of Non-Performing Financial
Assets of the Bank on individual / pool basis to the eligible
purchasers, in terms of the guidelines issued by RBI. Proposal
from interested ARCs / Banks / NBFCs / Fls are invited. For
more details and to peruse the proposal for sale, please visit
our website www.indianbank.in or contact The Assistant
General Manager, Recovery Department, Corporate Office,
Chennai, at the address given above. (Land Line
044-28134580, 28134576) The proposal for sale will be ported

in our Bank’s Website. Deputy General Manager (Recovery)

Mr. Pathan Mohammed Sibgatullah Khan
Member of the Wintergreen Co-operative
Housing Society Limited, having, address at
Rivali Park, Western Express Highway
Borivali East Mumbai-400066 and holding
Flat No.4B Wing C in the building of the
society, died on 14th April, 2017 without
making any nomination.

The society hereby invites claims or
objections from the heir or heirs or other
claimants/objector or objectors to the
transfer of the said shares and interest of the
deceased member in the capital/property of
the society within a period of 15 days from
the publication of this notice, with copies of
such documents and other proofs in support
of his/her/their claims/ objections for transfer
of shares and interest of the deceased
member in the capital/ property of the
society. If no claims/objections are received
within the period prescribed above, the
society shall be free to deal with the shares
and interest of the deceased member in the
capital/ property of the society in such
manner as provided under the Bye-Laws of
the society. The claims/ objections, if any,
received by the society for transfer of shares
and interest of the deceased member in the
capital/ property of the society shall be dealt
with in the manner provided under the Bye-
Laws of the society. A copy of the registered
Bye-Laws of the society is available for
inspection by the claimants/ objectors, in the
office of the society/ with the secretary of the
society between 10.00 A. M. to 6.00 PM.
from the date of publication of the notice till

the date of expiry of its period.

For and on behalf of
Wintergreen Co-operative
Mr. Mangesh Desai
Hon. Secretary

Housing Society Ltd.

'FORM 'Z'
(See sub-rule [11(d-1)] of rule 107)

Possession Notice for Inmovable
Property

Whereas, the undersigned, being
the Recovery Officer of The Mumbai
District Central Co-operative Bank Ltd.
under the Maharashtra Co-operative
Societies Rules, 1961, had issued a
Demand Notice on 01/07/2025 to the
borrower, M/s. Square Fisheries Pvt.
Ltd., Director, Shri. Ritesh Shyam
Sawant, calling upon them to repay the
amount of %12,12,34,439/- (Rupees
Twelve Crores Twelve Lakh Thirty-
Four Thousand Four Hundred and
Thirty-Nine Only) as per the Notice,
from the date of receipt of the said Notice.
And, since the borrower has defaulted
in repaying the said amount, the
undersigned sent a Possession Notice on
05/08/2025 and has attached/seized the
property described below.

Now, due to the borrower's default
in repayment of the amount, notice is
hereby given to the said borrower and to
the general public that the undersigned
has taken possession of the property
described below on 07/10/2025 , in
exercise of the powers conferred upon
them under Sub-rule (11)(D-1) of Rule
107 of the Maharashtra Co-operative
Societies Rules, 1961.

The said occupants and all other
members of the public are hereby
specifically cautioned not to deal with the
said property. Any transaction concerning
the said property will be subject to
the encumbrance of The Mumbai
District Central Co-operative Bank Ltd.
amounting to ¥12,27,14,695/- (Rupees
Twelve Crores Twenty-Seven Lakh
Fourteen Thousand Six Hundred and
Ninety-Five Only) as on 30/09/2025,
and the interest accrued thereon.

Description of the Inmovable
Property
Address: Flat No. 2102, 21+ Floor,
Snowden Peak, Neptune Living
Point-1, L.B.S. Marg, Bhandup,
Mumbai - 400 078.

All that part and parcel of the property
consisting of Flat No. 2102, 21t Floor,
Snowden Peak, Neptune Living
Point-1, L.B.S. Marg, Bhandup,
Mumbai - 400 078. Within the registration
Tahsil - Kurla and District - Mumbai.

Sd/-

Date: 10.10.2025
(D. V. Shinde)

Place: Mumbai
Special Recovery & Sales Officer,
(Co-operative Societies,
Maharashtra State)

'FORM 'Z'
(See sub-rule [11(d-1)] of rule 107)

Possession Notice for Inmovable
Property

Whereas, the undersigned, being
the Recovery Officer of The Mumbai
District Central Co-operative Bank Ltd.
under the Maharashtra Co-operative
Societies Rules, 1961, had issued a
Demand Notice on 01/07/2025 to the
borrower, M/s. Square Fisheries Pvt.
Ltd., Director, Shri. Nilesh Shyam
Sawant, calling upon them to repay the
amount of %12,12,34,439/- (Rupees
Twelve Crores Twelve Lakh Thirty-
Four Thousand Four Hundred and
Thirty-Nine Only) as per the Notice,
from the date of receipt of the said Notice.
And, since the borrower has defaulted
in repaying the said amount, the
undersigned sent a Possession Notice on
05/08/2025 and has attached/seized the
property described below.

Now, due to the borrower's default
in repayment of the amount, notice is
hereby given to the said borrower and to
the general public that the undersigned
has taken possession of the property
described below on 07/10/2025 , in
exercise of the powers conferred upon
them under Sub-rule (11)(D-1) of Rule
107 of the Maharashtra Co-operative
Societies Rules, 1961.

The said occupants and all other
members of the public are hereby
specifically cautioned not to deal with the
said property. Any transaction concerning
the said property will be subject to
the encumbrance of The Mumbai
District Central Co-operative Bank Ltd.
amounting to %12,27,14,695/- (Rupees
Twelve Crores Twenty-Seven Lakh
Fourteen Thousand Six Hundred and
Ninety-Five Only) as on 30/09/2025,
and the interest accrued thereon.

Description of the Inmovable
Property
Address: Flat No. 2101, 21t Floor,
Snowden Peak, Neptune Living
Point-1, L.B.S. Marg, Bhandup,
Mumbai - 400 078.

All that part and parcel of the property
consisting of Flat No. 2101, 21t Floor,
Snowden Peak, Neptune Living
Point-1, L.B.S. Marg, Bhandup,
Mumbai - 400 078. Within the registration
Tahsil - Kurla and District - Mumbai.

Sd/-

Date: 10.10.2025
(D. V. Shinde)

Place: Mumbai
Special Recovery & Sales Officer,
(Co-operative Societies,
Maharashtra State)

PUBLIC NOTICE

Notice is hereby given that the following
original documents pertaining to the property
described herein have been lost/misplaced and
are nottraceable despite diligent search.
Details of Property:

Shop No. 202 admeasuring Carpet Area 554
Sq. Ft., on the Second Floor of the Building
Known as "Little World Mall" lying, being and
situate at Plot No. 21, Sector 2, Kharghar, Navi
Mumbai, Dist. Raigad

Details of Missing Documents:
1. Agreement for Sale dated 29.12.2007,
registered with the Office of the Sub Registrar
of Assurances at Panvel-2 under Serial No.
2555/2008 on 27.03.2008.
2. Agreement for Sale dated 30.05.2012,
registered with the Office of the Sub Registrar
of Assurances at Panvel-2 under Serial No.
4894/20120n30.05.2012.
3. Agreement for Sale dated 27.08.2013,
registered with the Office of the Sub Registrar
of Assurances at Panvel-1 under Serial No.
7498/20130n 27.08.2013.
The said documents are not mortgaged or
deposited with any person, bank, financial
institution, or authority, and no third-party rights
have been created therein.
Any person(s), bank(s), financial institution(s),
or authority(ies) having custody of or claim in
respect of the said documents is/are hereby
called upon to notify the undersigned in writing,
together with documentary proof, within 14
(fourteen) days from the date of publication
of this notice, failing which it shall be
presumed that no such claim exists and
necessary steps shall be taken by the
undersigned to obtain certified copies and
deal with the said property in a lawful
manner.
Place: Kalyan - West, Thane
Date: 11.10.2025

Sd/-

Name of Owner:
Mrs. Sheetal Nirav Karia

Residing at Shop No. 101, Building No. 1,
Indraprastha Society, Adharwadi,

Kalyan - West, Thane,

Mob. No. +91 81080 34686

PUBLIC NOTICE

Notice is hereby given to the General Public|
that, MR. NAVNATH BABURAO DOIPHODE
state and declared that my brother Mr.
GANESH BABURAO DOIPHODE is bona
fide member of DHARAVI KALPATARU SRA|
Co Op Soc Ltd, BABU JAGJIVAN NAGAR,
SANT ROHIDAS MARG,DHARAVI,
MUMBAI 400017 and owner of the Flat No C-
425, 4" floor in the said Society and
holding Share Certificate No 80 for 5 shares|
of Rs.10/- each distinctive Nos. from 396
to400 (both inclusive) the Original Share
Certificate No 80 has been misplaced and
not traceable, my client has reported to
concern police station about missing of the
Original Share Certificate No 80. The said
Ganesh Baburao Doiphode has died on
21.02.2005. and Mr. NANVNATH BABURAO
DOIPHODE is the only Legal heir.

In case of any claims/objections, mortgage,
Lien, or otherwise any rights on the said flat
property on the basis of Original Share
Certificate then,kindly intimate the
undersigned advocate alongwith the relevant
documents to support their claims/objections|
within 14 days from the date of publication of]
this notice. In absence of any claim within
stipulated period, it shall be deemed that the
property has no claim by virtue of lost|
Original Share Certificate & Society shall
issue the Duplicate Share Certificate.

Place: Mumbai

Date: 11.10.2025
ae sd-

Adv. S. M. KANADE|

Advocate High Court|

17, Gold Filled Plaza, Sion Bandra|
Link Road, Sion West, Mumbai 400017
M. No. 9892788290
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PUNJAIR:_S;E?J BANK PREMISES

REQUIRED

Bank invites offers, under two bid system (technical & financial), for
premises, measuring carpet area mentioned below on ground floor, on
lease basis for aminimum period of 15 years for various Branchat:

(A Government of India Undertaking)
MUMBAI ZONE

foad

:;'l Name of branch and location in the city ca’:;;:ga

1. | Mulund, Dist Mumbai, Maharashtra Upto 1500 Sq ft
2. | Ghatkopar, Dist Mumbai, Maharashtra Upto 1500 Sq ft
3. | Kurla, Dist Mumbai, Maharashtra Upto 1500 Sq ft
4. | Chembur, Dist Mumbai, Maharashtra Upto 1500 Sq ft
5. | Goregaon, Dist Mumbai, Maharashtra Upto 1500 Sq ft

Last date to submit bids in two separate envelopes is 31" October 2025. For
more details visit our website www.punjabandsindbank.co.in
Zonal Manager
Mumbai Zone

V. D. INFRATECH PRIVATE LIMITED
CIN: U70101MH2011PTC221794
1,2 & 3 Veena Sarang, Opp Kamla Vihar Sports Club, Saibaba Nagar Extn.
Road Borivali (West), Mumbai, Maharashtra, India, 400092
Email: tax@veenadevelopers.com

Before The National Company Law Tribunal Mumbai Bench Company
Scheme Petition No. C.P.(CAA)/185(MB)2025 in Company Scheme
Application No. C.A.(CAA)/21(MB)2025 in the matter of the Companies Act,
2013 and in the matter of Section 230 read with 232 of the Companies Act,
2013 and In the matter of the Scheme of Amalgamation of Veena Realcon
Private Limited (“Transferor Company”) with V. D. Infratech Private Limited
(“Transferee Company”) and their respective Shareholders (“Scheme of
Amalgamation”).

V. D. Infratech Private Limited
(CIN: U70101MH2011PTC221794)

NOTICE OF FINAL HEARING
NOTICE is hereby given that a Petition under Section 230 read with 232 of the
Companies Act 2013 for an order sanctioning the Scheme of Amalgamation was
admitted by the Hon’ble National Company law Tribunal Mumbai Bench (‘Hon’ble
Tribunal’) by its order dated August 20, 2025.
In terms of the directions of the Hon’ble Tribunal, notice is given that the said
Petition is fixed for final hearing and final disposal before the Hon’ble Tribunal,
Mumbai Bench on October 29, 2025.
Any person desirous of supporting or opposing the said Petition should send to the
Petitioner’s Advocate, a notice of his/her intention, signed by him/her or his/her
Advocate, with histher name and address, so as to reach the Petitioners’ Advocate
and NCLT, Mumbai Bench, not later than two days before the date fixed for hearing
of the Petition. Where he/she seeks to oppose the Petition, the grounds of
opposition or a copy of his/her affidavit shall be furnished with such notice.
A copy of the Petition along with all the Exhibits will be furnished by the Petitioner
Company’s Advocate to any person requiring the same on payment of the
prescribed charges for the same, upon a request made in writing not later than 2
(two) working days before the said date fixed for the final hearing of the said
Petition.

CA Harsh C. Ruparelia

Professional for the Applicant Companies

1801, 18th Floor, Anmol Pride,Opp. Patel Auto,
S.V. Road, Goregaon (West), Mumbai - 400 104
Email ID : harsh@arch-associates.com

Second Applicant Company/
Applicant Transferee Company

Sd/-

Authorised Signatory

Place: Mumbai
Date: 11/10/2025

U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,
Mumbai 400070

POSSESSION NOTICE APPENDIX IV

(SEE RULE 8(1)) (FOR MOVABLE PROPERTY)
Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, hav-
ing its registered office at 4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,
Mumbai 400070 ,under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers
conferred under Section 13 (12) read with rule 3 of the Security Interest (Enforcement)
Rules, 2002, issued a demand notice dated 7/8/2025 calling upon the Borrowers
1) CIRCLE PRINTING AND PACKAGING SOLUTIONS 2) VARUN RAJESH SIGTIA
3) NEHA VARUN SIGTIA having Loan Account Number UGMUMMC0000059134 to
repay the amount mentioned in the notice being Rs. 31,83,544.00/- (Thirty One Lakh
Eighty Three Thousand Five Hundred Forty Four Only) as on 6/8/2025 together
with interest thereon, within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers
and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under sub-section (4)
of Section 13 of the Act read with Rule 8 of the said rules of the Security Interest (En-
forcement) Rules 2002 on this 09th day of Oct of the year 2025.
The borrowers in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
UGRO Capital Limited for an amount of being Rs. 31,83,544.00/- (Thirty One Lakh
Eighty Three Thousand Five Hundred Forty Four Only) as on 6/8/2025 together
with interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured assets.

GRO

S.No.| Model Make Invoice No.
"1. Century Machines INC-36X46 Platen
1. Die Punching Machine 2. Century Century | CMIN15710[24/25
Machines INC-32X43 Platen Die Punch-| Machines INC

ing Machine 3. Century Machines Inc-46
Inch Corrugation Machine"

Place: THANE VIRAR VASAI MAHARASHTRA

Date: 11.10.2025

Sd/-(Authorised Officer)

For UGRO Capital Limited

NOTICE

Half-Yearly Portfolio of the Schemes of SBI Mutual Fund

SBIMUTUAL FUND

A PARTNER FOR LIFE

0
00

on www.sbimf.com.

Place : Mumbai
Date : October 10, 2025

Notice is hereby given that in terms of Regulation 59A of SEBI (Mutual Funds) Regulations,
1996 read with paragraph 5.1 of SEBI Master Circular for Mutual Funds dated June 27,
2024, the half-yearly portfolio statement as on September 30, 2025 of the schemes of SBI
Mutual Fund (the Fund) have been hosted on the website of the Fund viz, www.sbimf.com
and on the website of AMFI viz, www.amfiindia.com. Investors may accordingly view /
download the portfolio statement from the above-mentioned websites.

Investors can also request for the physical or electronic copy of the statement of schemes
portfolio through telephone (contact us on our Toll Free Nos. 1800 209 3333/1800 425 5425),
email (customer.delight@sbimf.com) or by submitting written request at the nearest branch
of SBI Funds Management Limited (the AMC). The list of branches of the AMC is available

as on September 30, 2025

For SBI Funds Management Limited
Sd/-
Nand Kishore
Managing Director & CEO

C - 38 & 39, G Block,

Asset Management Company:
SBI & AMUNDI) (CIN: U65990MH1992PLC065289) Trustee: SBI Mutual Fund Trustee Company Pvt. Ltd.
(CIN : U65991MH2003PTC138496) Sponsor: State Bank of India. Regd Office: 9" Floor, Crescenzo,

Tel: 91-022-61793000 - Fax: 91-022-67425687 + E-mail: partnerforlife @sbimf.com + www.sbimf.com

SBlI Funds Management Limited (A Joint Venture between

Bandra-Kurla Complex, Bandra (E), Mumbai - 400051

Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.

SBIMF/2025/0CT/03

HERO HOUSING FINANCE LIMITED

Regd. Office:09, Community Centre, Basant Lok, Vasant Vihar, New Delhi - 110057 Phone:
011 49267000, Toll Free Number: 1800 212 8800, Email: customer.care@herohfl.com Website:

www.herohousingfinance.com | CIN: U65192DL2016PLC30148 Contact Address: Office No.
503, A wing, 5th Floor, Shubhjivan Arcade, Opp Mox Plaza, Borivali West, S.V.Road, Borivali
(West), Mumbai, Maharashtra -400092

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(As per Appendix IV read with rule 8(1) of the Security Interest Enforcement Rules, 2002)
Whereas, the undersigned being the Authorized Officer of the Hero Housing Finance Limited, under
the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 and in exercise of powers conferred under section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002, issued a demand notices as mentioned below calling upon the
Borrowers to repay the amount mentioned in the notice within 60 days from the date of the said notice.
The borrower, having failed to repay the amount, notice is hereby given to the borrower, in particular
and the public, in general, that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him under section 13(4) of the said Act read with rule
8 ofthe said Rules.

The borrower, in particular, and the public in general, are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Hero Housing Finance
Limited, for an amount referred to below along with interest thereon and penal interest, charges, costs
etc. from date mentioned below.

The borrower’s attention is invited to provisions of sub- section (8) of Section 13 of the Act, in respect
oftime available, to redeem the secured assets

Loan Name of Obligor(s)/ Date of Demand |Date of Possession

Account Legal Heir(s)/Legal Notice/ Amount as | (Constructive/

No. Rep ive(s) per Demand Notice Physical)

HHFMUMHOU Ravi Mahesh Shikari, 09.07.2025 09.10.2025

20000011688 Shikari Chetna, Rs.3004723/- as on (Symbolic)
Mahesh Jugalkishore Shikari date 09.07.2025

Description of Secured Assets/Immovable Properties: All the piece and parcel of Flat No.202,
on Second Floor in “C” Wing admeasuring area 525 sq. ft, i.e.48.79 sq. mtr. (built up area) in the
building known as “Garden View Apartment” and the society known as the Garden View Co-oprative
Housing Society, constructed on na land bearing Plot No.47, 59 And 60, Survey No.402-a, Hissa
No.1, lying being and situated, at Village Virar, Taluka Vasai, Virar West.401 303 Dist. Palghar
within the limits of Sub- Regi. of Vasai, Maharashtra.

HHFMUMHOU|  Shyam Kumar Sulakshan 09.07.2025 Rs.3203221/- 09.10.2025
22000021261 | Sareen, Rita Sulakshan Sareen| as on date 09.07.2025 (Symbolic)

Description of Secured Assets/Immovable Properties: All that self contained residential Flat No.
207, on Second Floor, Building No. 10, admeasuring area 65.52 sq. mtrs carpaet/s built up area i.e
705 sq. ft of the building known as Mahalaxmi Residency situated at land bearing Survey No. 189
Hissa No. 4/A at Vasai Virar, Shahar Mahanagar Palika, Village- More, Tal. Vasai, District- Palghar,
Maharashtra- 401202. Bounded By: North: Internal Road, East: Virar Road, South: Kalkai
Apartment West: Nutan Vidyalay

HHFMUMLAP | Ganesh Ashok Kamble, Kavita Ganesh | 10.07.2025 Rs.4401496/- | 09.10.2025
22000030803 Kamble, Shree Enterprises as on date 10.07.2025 | (Symbolic)

Description of Secured Assets/Immovable Properties: Al that piece and parcel of Shop No. 6,
admeasuring 270 sq. ft, on Ground Floor, in society known as ‘Jai Hanuman CHSL, constructed on
land bearing CTS No. 1 (PT), situated at Village- Deonar, Bhujbalwadi, Ghatkopar Mankhurd Link
Road, Govandi, Taluka And Dist Mumbai City, Mumbai- 400043.

HHFMUMLAP Ganesh Ashok Kamble, 10.07.2025 Rs.2792037/- | 09.10.2025
23000031745 Kavita Ganesh Kamble as on date 10.07.2025 | (Symbolic)

Description of Secured Assets/Immovable Properties: All That Piece And Parcel Of Shop No. 7,
Admeasuring 270 Sq. Ft, On Ground Floor, In Society Known As ‘jai Hanuman Chsl, Constructed On
Land Bearing Cts No. 1 (pt), Situated At Village Deonar, Bhujbalwadi, Ghatkopar Mankhurd Link
Road, Govandi, Taluka And Dist Mumbai City-400043.

HHFVRRLAP Ganesh Ashok Kamble, 10.07.2025 Rs.2254186/- | 09.10.2025
23000043069 Kavita Ganesh Kamble, as on date 10.07.2025 | (Symbolic)

Description of Secured Assets/Immovable Properties: All that piece and parcel of Shop No.
28A, admeasuring 124 sq. ft. carpet area, on Ground Floor, in society known as ‘Jai Hanuman CHS,
constructed on land bearing CTS No. 1 (PT), situated at Village Deonar, Bhujbalwadi, Ghatkopar
Mankhurd Link Road, Govandi, Taluka And Dist Mumbai City, Mumbai- 400043.

Date: - 11.10.2025 Sd/- Authorised Officer
Place: -Palghar, Mumbai City For Hero Housing Finance Limited

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
PEEL-WORKS PRIVATE LIMITED
ENGAGED IN THE BUSINESS OF LOGISTICS,
MANPOWER SERVICES & WHOLESALE TRADE OF FMCG GOODS
Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. |Name of the corporate debtor along |PEEL-WORKS PRIVATE LIMITED

with PAN & CIN/ LLP No. PAN: AAFCP6513K

CIN: U74990MH2010PTC207510

Registered Office: 1st & 2nd Floor, Kagalwala House,
Plot No. 175, CST Road, Kalina, Bandra Kurla,
Santacruz East Mumbai Mumbai City MH 400098

No active website exists

No Fixed Assets made available to RP by the
Suspended Director

Not Applicable

2. |Address of the registered office

3. |URL of website

4. |Details of place where majority of
fixed assets are located

5. |Installed capacity of main products/
services

6. |Quantity and value of main products/
services sold in last financial year

7. [Number of employees/ workmen

8. |Further details including last available
financial statements (with schedules)
of two years, lists of creditors are
available at URL:

9. |Eligibility for resolution applicants

Turnover FY 2024-25: 24,29,86,238)-

NIL
Documents available can be obtained by sending an
email at cirp.peelworks@gmail.com

Eligibility criteria for prospective resolution applicant

EXECUTORS OF THE ESTATE OF
LATE HIRALAL SITALDAS DALAL

TATA CONSUMER PRODUCT LIMITED
Folio No. TFH0048403/ TFH0005098

1, Bishop Lefroy Road, Kolkata - 700020, West Bengal
NOTICE is hereby given that the certificate [s] for the undermentioned securities of the
company has/have been lost / misplaced and the holder[s] of the said securities /
applicant[s] has/have applied to the Company to issue duplicate certificate[s].
Any person who has a claim in respect of the said securities should lodge such claim
with the Company at its Registered Office within 15 days from this date, else the
company will proceed to issue duplicate certificate[s] without further intimation.

TATA CONSUMER PRODUCTS LIMITED
Original Physical Shares Certificate in our possession
Folio No. Certificate No, Face | No. of Securities | Distinctive | Distinctive
Value No. FROM No. TO
TFH0048403 30800 1 91 632478344 632478434
TFH0005098 6460 1 3000 11335431 11338430
TOTAL 3091

Name of holder[s] FOR EXECUTORS OF THE ESTATE OF LATE HIRALAL SITALDAS DALAL
Late Hiralal Sitaldas Dalal Mukund Dharamdas Dalal Falee Homi Bilimoria
Place : Mumbai Date:11.10.2025

Form No RSC -4
[Pursuant to Section 66 of the Companies Act, 2013 and Rule 3(3) of the
National Company Law Tribunal (Procedure for Reduction of Share Capital
of the Company) Rules, 2016]
Before the National Company Law Tribunal, Mumbai Bench
AND
In the matter of Section 66 and other applicable provisions of the
Companies Act, 2013 and rules framed thereunder
AND
In the matter of reduction of Equity Share Capital of Suniti Commercials Limited
AND
COMPANY PETITION NO. C.P./201(MB) / 2025

Suniti Commercials Limited, a company incorporated
under the provisions of Companies Act, 1956 having its
registered address at 102, Floor - 10, Plot — 220, Maker
Chamber VI, Jamnalal Bajaj marg, Nariman Point,
Mumbai-400021.

CIN: U51900MH1985PLC036686

...the Petitioner Company

PUBLICATION OF NOTICE IN RESPECT OF REDUCTION OF
EQUITY SHARE CAPITAL OF SUNITI COMMERCIALS LIMITED

Notice may be taken that the Petition was e-filed with the National Company Law
Tribunal, Mumbai Bench (“Tribunal”) on the 15th day of September, 2025 and has been
admitted on 6th day of October, 2025 for confirming the reduction of 25,970 equity
shares of INR 10/- each, fully paid up out of total existing paid up equity share capital of
the Petitioner Company of INR 2,01,31,780/- divided into 20,13,178 equity shares of
INR 10/- each, fully paid up and that such reduction shall be effected by returning to the
shareholders INR 47.86/- per equity share of the Petitioner Company aggregating to an
amount of INR 12,42,924.20/- which shall be paid on such terms as may be mutually
agreed between the Petitioner Company and its shareholders. The difference between
the face value of shares so cancelled and the amount to be paid to the members shall
be adjusted against the Retained Earnings.

The notices to creditors have been issued. The list of creditors (secured and unsecured)
prepared on the 31st day of August, 2025 by the Petitioner Company is available at the
registered office of the Petitioner Company for inspection on all working days during
11 AMto4 PM between Monday to Friday.

Ifany creditor of the Petitioner Company has any objection to the Petition or the details in
the list of creditors, the same may submit the representations and objections, if any,
within three months from the date of this notice to the Hon'ble Tribunal at 4th Floor, MTNL
Exchange Building, Near G.D. Somani Memorial School, G.D. Somani Marg, Cuffe
Parade, Mumbai - 400005 (alongwith supporting documents) along with details about
your name and address and the name and address of your Authorized Representative,
if any. Further, copy of these representations and the objections should simultaneously
be sent to the undersigned at 102, Floor — 10, Plot — 220, Maker Chamber VI, Jamnalal
Bajaj marg, Nariman Point, Mumbai - 400021.

In case no objections are received within the stated period of three months; it shall be
presumed that you have no representations or objections to make on the petition and the
above entry in the list of creditors will, in all proceedings under the above Petition to
reduce the equity share capital, and retained earnings of the Petitioner Company, be
treated as correct.
It may also be noted that a hearing has been fixed on 3rd day of February, 2026 on
which the Hon’ble Tribunal shall hear the Petition. In case any creditor intends to attend
the hearing, he/she/authorized representative should make a request along with
objections, ifany.

For an on behalf of Suniti Commercials Limited

registration status as MSME

Sd/-
Mohammad Khalid
(Resolution Professional)

Date: 11.10.2025 Peel-Works Private Limited

under section 25(2)(h) of the Code is |can be obtained through an email to the RP on Chandrakant Hari BI? d./
available at URL: cirp.peelworks@gmail.com andrakant Hari Bholr
10. [Last date for receipt of expression of [26.10.2025 Date : 10th October 2025 Director
interest Place : Mumbai (DIN: 07894741)
11. | Date of issue of provisional list of 05.11.2025
prospective resolution applicants
12. |Last date for submission of objections|10.11.2025
to provisional list
13. |Date of issue of final list of 20.11.2025
prospective resolution applicants ﬁ
14. |Date of issue of information 25.11.2025 HEHO HOUSING FINANGE I-IMITEn
memorandum, evaluation matrix and Registered Office: 09, Community Centre, Basant Lok, Vasant Vihar, New Delhi-110057.
request for resolution plans to Branch Office: Office No. 108, 1st Floor, Takavane Heights, Near Shiv Mandir, Karnik Road,
prospective resolution applicants Kalyan (W) 421301
15. |Last date for submission of resolution |25.12.2025 PUBLIC NOTIGE (SALE OF IMMOVABLE PROPERTY THROUGH PRIVATE TREATY)
plans [Notice of Sale by Private Treaty under Rule 8 read with Rule 9 of Security Interest
16. | Process email id to submit cirp.peelworks@gmail.com (Enforcement)Rules2002] y N
Expression of Interest The Physical EOI to be submitted at the Registered Notlge is hereby given to the public in general anld tq the borrower/co-borrower ( Borrowers )in
Address of the Resolution Professional as- G3/2 2nd p“artlcular that belg}n/ descrlbgd securevd asset which is mortgaged to Hero HolusmglFlnance Ltd
) ; (“Secured Creditor”), possession of which has been taken by the Authorised Officer will be sold on
. - Floor, Malviya Nagar New Delhi-110017 “AsIs Where Is”, “As Is WhatIs” And “Whatever There Is” basis by way of Private Treaty.
17 |Details of the Corporate Debtor's  |MH18E0134362 The sale by private treaty will take place any day after fifteen days (15 Days) from the date of this

Place: New Delhi

EXECUTORS OF THE ESTATE OF
LATE HIRALAL SITALDAS DALAL

IBBI Reg: IBBI/IPA-002/IP-N01289/2024-2025/14417

TATA INVESTMENT CORPORATION LIMITED,
FOLIO NO: ICH0000569
Elphinstone Building, 10 Veer Nariman Road, Mumbai - 400001, Maharashtra
NOTICE is hereby given that the certificate [s] for the undermentioned securities of the
company has/have been lost / misplaced and the holder[s] of the said securities /
applicant[s] has/have applied to the Company to issue duplicate certificate[s].
Any person who has a claim in respect of the said securities should lodge such claim
with the Company at its Registered Office within 15 days from this date, else the
company will proceed to issue duplicate certificate[s] without further intimation.
TATA INVESTMENT CORPORATION LTD
ORIGINAL PHYSICAL SHARES CERTIFICATE IN OUR POSSESSION
Folio No. Certificate | Face | No. of Securities | Distinctive | Distinctive
No. Value No. FROM No. TO
ICH0000569 6199 10 50 522021 522070
ICH0000569 6200 10 50 522071 522120
ICH0000569 6201 10 50 522121 522170
ICH0000569 6202 10 50 522171 522220
ICH0000569 6203 10 50 522221 522270
ICH0000569 AMTT72 10 20 4118560 4118579
ICH0000569 B11039 10 50 8056303 8056352
ICH0000569 B11040 10 50 8056353 8056402
ICH0000569 B11041 10 50 8056403 8056452
ICH0000569 B11042 10 50 8056453 8056502
ICH0000569 B11043 10 50 8056503 8056552
ICH0000569 B11044 10 50 8056553 8056602
ICH0000569 B11045 10 50 8056603 8056652
ICH0000569 B1770 10 25 4958971 4958995
ICH0000569 B1771 10 25 4958996 4959020
ICH0000569 B1772 10 10 4959021 4959030
ICH0000569 B22048 10 50 3304149 3304198
ICH0000569 B22049 10 50 3304199 3304248
ICH0000569 B22050 10 25 3304249 3304273
ICH0000569 | B464502 | 10 525 24285957 24286481
ICH0000569 02688 10 50 5508473 5508522
ICH0000569 02689 10 50 5508523 5508572
ICH0000569 $2690 10 23 5508573 5508595
ICH0000569 D2688 10 50 6584263 6584312
ICH0000569 D2689 10 50 6584313 6584362
ICH0000569 D2690 10 23 6584363 6584385
TOTAL 1576
Name of holder[s] ~ FOR EXECUTORS OF THE ESTATE OF LATE HIRALAL SITALDAS DALAL
Late Hiralal Sitaldas Dalal  Mukund Dharamdas Dalal Falee Homi Bilimoria
Place : Mumbai Date : 11.10.2025

publication the details are more particularly mentioned herein below.

Loan Name of |Date of Demand Notice [Reserve |Earnest Money|Type of
Account no. borrowers| & Amount as on date [Price (RP) |Deposit (EMD) | Possession
HHFMUMHOU2 | HAIDAR 27104/2023, Rs. Rs. Physical
2000025068/ RAZA | Rs. 41,39,225.141- As (12,00,000/- 1,20,000/-
HHFMUMIPL22 on 08/10/2025

000025070

Property Description: All that piece and parcel of the land bearing Survey. No. 189, Hissa. No. 4/A
Self Contained Residential Flat No. 604, on the 6th Floor, Building No. 10 admeasuring area 51.20
sq. mtrs. carpet/s.built up area le 551 sq.ft. carpet/s.built up of the building known as ""Mahalaxmi
Residency™ At Vasai - Virar Shahar Mahanagar Palika, Village More, Tal. Vasai, Dist. Alghar,
Maharashtra. Boundaries : East: Nutan Vidyalaya, West: Residential Building, North: Internal Road,

South: Residential Building"

HHFMUMHOU2 | Rakesh D 24/05/2023, Rs. Rs. Physical
20000229951/ Shah/ Rs.38,56,925.11- |12,00,000-| 1,20,000/-
HHFMUMIPL22 |  Shivani As on 08/10/2025

000022996 Rakesh Shah

Property Description: All that piece and parcel of residential Flat No. 701, on 7th Floor building no.
10, admeasuring area 48.51 sq. mtrs carpet /built up areai.e 522 sq. ft carpet/built up of the building
known as Mahalaxmi Residency situated at land bearing Survey No. 189 Hissa No. 4/A at Vasai -
Virar Shahar Mahanagar Palika, Village- More, Tal. Vasai, District- Palghar, Maharashtra- 401209.
Bounded by: North: Other Building, East: Virar Road, South: Other Building, West: Nutan Vidyalaya
Authorised Officer’s Details: Name: Mr. Prathmesh Tapase
Phone No.: 7304501990 Email ID: prathmesh.tapase@herohfl.com
Private Treaty to be executed any day after 29/10/2025. Purchaser Identified

The undersigned as Authorized Officer of Hero Housing Finance Ltd. has taken over possession of
the schedule property(ies) us/ 13(4) of the SARFAESI Act, 2002 all previous attempt to auction
through inviting public bid failed. Hence, Public at large is being informed that the secured
property(ies) as mentioned above are available for sale, through Private Treaty, as per the terms
agreeable to HHFL for realisation of HHFL's dues on "AS IS WHERE IS BASIS" and "AS IS WHAT IS
BASIS".

Standard terms & conditions for sale of property through Private Treaty are as under:

1. Sale through Private Treaty will be on "AS IS WHERE IS BASIS" and "AS IS WHAT IS BASIS".
Thus, no public bid shall be invited. 2. Bid increment amount shall be Rs. 15,000/- (Rupees Fifteen
Thousand Only). 3.Such purchaser shall be required to deposit 25% of the sale consideration on the
next working day of receipt of HHFL's acceptance of offer for purchase of property and the remaining
amountwithin 15 days thereafter. 4. The purchaser has to deposit 10% of the offered amount along
with application which will be adjusted against 25% of the deposit to be made as per clause (2) above.
5. Failure to remit the amount as required under clause (2) above, will cause forfeiture of amount
already paid including 10% of the amount paid along with application. 6. In case of non-acceptance of
offer of purchase by HHFL, the amount of 10% paid along with the application will be refunded
withoutany interest. 7. The property is being sold with all the existing and future encumbrances
whether known or unknown to HHFL. The Authorized Officer/ Secured Creditor shall not be
responsible in any way for any third-party claims/ rights/ dues. 8. The purchaser should conduct due
diligence on all aspects related to the property (under sale through private treaty) to his/her
satisfaction. The purchaser shall not be entitled to make any claim against the Authorized Officer/
Secured Creditorin this regard at a later date. 9. The HHFL reserves the right to reject any offer of
purchase without assigning any reason. 10.In case of more than one offer, the HHFL will accept the
highest offer and there shall not be any claim against HHFL from unsuccessful offeror.11.T h e
interested parties may contact the Authorized Officer for further details/ clarifications and for
submitting their application. 12. The purchaser has to bear all stamp duty, registration fee, and other
expenses, taxes, duties in respect of purchase of the property. 13. Sale shall be in accordance with
the provisions of SARFAESI Act/ Rules. 14.For property details and visit to property contact to Mr.
Prathmesh Tapase// 7304501990// // prathmesh.tapase@herohfl.com // & Shekhar Singh
19711522275/ shekhar.singh@herohfl.com.

15 DAYS SALE NOTICE T0 THE BORROWER/GUARANTOR/MORTGAGOR

The above-mentioned Borrower/Mortgagor/guarantors are hereby noticed to pay the sum as
mentioned in Demand Notice under section 13(2) with as on date interest and expenses before the
date of Sale failing which the property shall be sold through Private Treaty and balance dues, if any,
will be recovered with interest and cost from you as a Borrower(s).

For detailed terms and conditions of the sale, please refer to the link provided in
https:/fuat.herohomefinance.in/hero_housing/other-notice  on Hero Housing Finance Limited (
Secured Creditor’s) website i.e., www.herohousingfinance.com
Date: 11-10-2025

Place: Mumbai

For Hero Housing Finance Ltd.
Authorised officer




Ald:blcy

www. pratahkal. cOm

Hus, UfER . 99 st 2019 CS

ot foeet, fa. 2o (gaeeen) :
e ST SR, SRISThT ST,
W TAEUERER TS 3T 3T

I3 ISTRTHETST LTRATT 5eT ?
T GHT WiE=ATd R 3TeT GreTdlel USTreT 3ier gt

Wﬁaa,xaoaﬁammﬂ

EISIR ‘;L('\ﬂlid'z'ﬂdaﬂ

RO
TAIUERSRITE  WEEi T

gk WRAE YR TSR e
FRO, IRAT ARSI
& IRfrdr sTar weed =TeTedr
TR T 3. ST FSIRIT B0
a¢  UEdl W e
qeUheR™l el WAl S
A=A FIET aeeteten fead
3. SR fashl ardesie]. S

Tehd THosd TR,

AR eI AIGeare
(2¢%), Tag &9 (¥.4% ) 70T Tfe
H (2R.8% ) HEHE JAoveh FH41
hell 2. T, T el ST
TARd HY el STERT 9,598
PICTTET 9, 0 3R THICIeR T T2, &

wguﬁqmwwaﬂ% il

TAIUHERI SfeFaIe] e e Taauh
FOMGA R B STRESdl
AT SR SaNiaed T 3l

Gﬂ\fﬂ{kil(d Tpur

AR, MEH SRR hele
SR SANTHIR, TR Afg=rd 3fraet
g herdie fEEr e ]
CHRIH TR Y. TLRTEA 7

S 30,%¥R I TUY fgar, S

Geaell ST9el ¥, 2AReR Srifas
AR aifor TR

JAIUERERIT TTehe el desde
L.
TMee EHTHAL AIS! 916 : ol

H‘r%?m Meg EUFETH Taaueh

Iilelt de: Hier-al-

R,2.¢R THICIae qedel ¢,3§3 TR

ufedl "Ry (29%), @St

el oMe. e fomedl
fpmdear UvdyHieR R

sfe firedhn (2¥%), =
(euy) oafor weeE Hew

SIS[eT AeU[ehe. Yeieh-Tos
a9 g, ST
e e e % sfor
A Fher foarg Sad 2m=d.

STHTfdeh

TAAUHEEST  Jaouphel Gl (R%) I AdUE aeel W ke,

Afereh Heed 90 STEeAT AT W 37E. A1 3¢, ELSS Weiqd  serdund TR

2. 300 A Af fefade diee  faeauamE @ dmer
T e : LW 9% 99 e HEiqd 280 diedl (el A G SR WH 7.

ATSTRIT S, ST ThIAAI0 2,]4%  shieedl e, HECAGIE I RER EHANENC SR

it frrelt s e, TAAUEhERIdT &1 deeielell  gURug a1e 7 uredm SIP R
Tehedld Sfradl e Sl el Yiad wdl &I, NG AU §®  oaudrdr gedl

A A a8, 22 U gk WA e G E 1R UHl e od ST

AT e USRS TSl

SEDIG T Gl O | S

(fefeede diee 1foT ELSS oTesa). FX

fire & thed: Il Haifees o
JEA ST, AT T4, 0Lk hreiar it
AT,

WA FU HIE: A YRR
%, 36 hICIH AT AU e,

ﬂﬂ?ﬁ'&f mﬁmmﬁaﬁw

ﬁﬁWﬁ; ﬁ‘ 20 (QWT) :

SOOI ARG TR, O TEUNCT o,

IRA e o= grdea
AT SR TR, STSRI R =Tl
MId 3ME. FIE auigard <21
fefSeat UHeam ol T TeliT e
M B, o A qRAr o™
TG 3. AT IS SviE STet
=31 Ueha] SATetl, STeal e dawem
HIR W AT ETHAT IR
fFee ST gmER' wed.
T ftheeh thiteesea J03y AL
Arerd BId, F STeRTde JaaveEmer
T 2ok e Uehat 37T BId. WY
YR e a2l hde
TIMETS T, T SIS M Fld
TR ST feTmed e
FOTEIST ST shel. o= 4,
qRare fefSed woram € fag &t
3 A B 1 B P 1
WEHHH WG 98 Hedd

freen sRarded faega fraesen
G T ST M= 3T,

Arocdl i fera: ST e
B Wifded &, T SO IRA
fefSeet Te A4 H&T Hlegas
Q’1|°h|t“4| \YIIOI"iIdWHSQUW
AT n‘ro‘ﬂT IR,
EEEEREIESC] SEIES]
=9, ﬁaﬁ@?ﬁ@wﬁaﬂa
STacfa HH HET ARl e
fere faelt o712, a9 HROMes Sl
el STHfeh SRIeR YoRER WU
Tifee ST ST,

AT FHEHATT YA ST Toh
Ifee TAF-UlaS AScaid e
%el, S GHACRIES! TH T
SATERETHTOT ST e, B STHIT 22
STevas Aifed! S@itet fReTet g

, S-—fAfagr ==

RIS, T fereger fereon sy et
T AN, TR, Wigy e Sad STaun-ar fafay weeren
T FIEHNA 2-¥¢, T-¥8, T-Yo, T- U2, F-UR, A-u3, M -y
(R034-38) 3TN U1 AT FHelaT FetferaRoT showear www.mahadiscom. in
a1 e-Tender =1 tiﬁlwdfallcdloi{ JUcTsY {01 3ATAT 3“%?1’ T ﬁeﬁﬂ
Toppiaet 15 28.20.20RY T . 8R.20.034 T 3eTed Tecter o FeiiaT
oA ST TR L R0.30.3034 T GURY .00 ATAT 3. F=T
G / TR/ 3. TR S ST, YT ATYe e JaerEeay
TR et TS (@)

HERRY AT (T1.) , e forsm wigy

SUETe . A BT GHMER
ST ST T W S9e
I 3Tereh TS 10T =iedt s

ST IR Y E6, Aeade TR
S ATER FeldUAd 3 H, § Uee . wo?,
UTereAT ATedter, St-faw, e uet @t
Iifw. B . . Araren ndE, . e
uréter g, Tt 1V, T, T, Whetedl AR,
i A (7.), 5. 30T %009 Y fiord
(T "3 el ST Wald SUR) A Fefe
B T M.

I FA AU A4 I, oA TereeAT Hewid
A STRT ehefed AT JHUTEA . OQQ,W

I ¥ T ¥_Y ¥ TYGCl/qH Sl Sa

oter a5 Canara Bank <A

T IWEH HAWHE I : Tehel wATed faedin, ¢ a1 weren, o fam, -
Y, Si-salieh, Hﬁ—}?ﬁ G?TT‘?aEFH, aig “Lé, gﬂé - %00 o4? ?g%]’-ﬁ 1— 03—
RELRCGLR/ LYY [ L008 [L16’3 /6] ; $9 :- cb15550@canarabank.com

e e, 2003 A TR Ao fashEdt 3-forema fasht gemn, faegfidt deve
(THIEHE) T, 2003 T fem ¢ (8) 31for § <o aXg HeaTe.

[T ST ST ferid: hoferT Sfer STErT Fe <vard 3 3 R, gt
HACNIHS TETT STAHT /=TS heled] WIe! S0 shedeT TTaX HIeTHr=, SA= a1l shefll
e HAfrghd STRBIIM Seell 318, 2%.%0.2034 Tl o1& o2 9 omg, 7@ o 7@ o
AT S T AT A A1 AT forhl el TSt & 08.93.2084 USh HA Sehett WEE Urelty
oRTECaRR foafiee anfor oft. et e, o, Siaes THeATe anva, T ot
AT TOIYT o TS HIEIRYIR aRE JAToT werfia oft. Twerer ST T THIE
TR AT . 204,0,34,%01.00 (FUA I UTH IS Gg1 TG Uie gk =IRSt TTet
) 7§ 0%.92.208% AR THA HRUAETS T Geh oM.

et ST F WIS E. TR, S SFefari
AT TR Gefd e 39 . 20/20/203y s
AT F. 2]33-R0y I FIRTH
FRAC TR AefIe 7.

T FefeHed forshl, SO, eI, SRR fefan
ST SHIUTE! FHR IV ST el T,
SR, Werl T, fed eI @i W
TN AR gy () femen e
FECEH S @elt Hal RO
Fopdd, A I W FHE 3. WA o,

TR Awiie

) YT U9 hI-3ifeer efém demad fafies <o g A9 TevE T gHRdie
ufgean FefeaTaie TSI woo HE §e face-31d &hes STHCIT Foie T ¢, HATH
%. ¥33 a0 =& W. g qrl, He, gus oo ot defiel M S, delHl Fell, Gag
ST e & e ey sprER fafitegR A s,

‘{'I@Eﬁ?qﬂ:— ®. %,3%,00,000.00 |3m'{§q33;— ®. %3,0,000.00

=) wefe . e T goo =E Fe (fawe 3) Toie ek . SR, WS Yoo
<. g2 (foee 3m) woie uns . i3 Howifia qoo =@ Fe (foee 31) e Hor,
forein wehter UH TRV SHWE, VRl hi-3iuifess wiEM d@eEd ffiee wevm T,

TER A T, o wEE gt 6 7
(i) TR TE . 98/, TATH. F.
3R, FH e e, arge frad, e

GRO

TN wiued fftes

¥ o1 WS, TR 3, 3herier forgme ek, Uereiea A2, Fel, Hag wooolo

(Frem c(?)‘TETl) (Wtrrau?‘lwiﬁ)

nareff, T vt fafeew sifusa sl wevm, s Aiefia wRte ¥ o
ESKIN FicK 3, EW F@Eﬁﬂ ‘Tﬁ%, Q?IECI'Q'H ﬁ%’, g‘ﬁﬁ, Eil'sg Yooolo AUY 311%,
il St 3o, Q003 (u¥/R00R) Iawa anfr fyegfdt $otee (TwidHe)
FcH, 3003 =T oW 3 Wg Araced HAm 23 (33) i fociean SR ST
HEA, 8/¢/0% UST TH AW FEAT T hell AR SAHES HoQRAT ¢) Fehet
fifen sice WM wogyr ) Fvu wow fafwen 3) Jer @ew fafwen @i w9 @w
SHUTER JSUHEUATHEN 00000438 3% ST AISEHEN TG horell TH &/¢ /034 Tl
%. 3%,¢3,4%%.00/— (Thdd RGN TR U9l Sred=llohd W) SAIHE, Hel
a1 ey &o fosmrean 31 Yo w.

OGR! T WAk HUITd STAME AT, hoigAT ST Feam= SiHdel
AT AT A Hl, @il T@re womn b Hegidl s (ThiEhe) fem
003 =T T Frm=ar fem ¢ @7 dreciedl wEEEA e 23 =4 Iuhad (¥)
AT T YSH HhetedT SARTHRET G- e I G0 hotedl HTetar= drel 3116
] 3TieFIER R0 UsH Ul TR,

feraToa: ShoTQAT ST FEHTEROTIS S ATGR SR VAT At <hl, T e
SFTER e T3 AT ATCHE HIvTaTe] SR hoard i hived fafeee &/¢/303u
TS B. 3%,£3,4%%.00 (THATE RS SATUIN TR UTem! Te=es | Weh) SATEE Jooh
HIBRA A

aﬁiam%a’a.wwm 23 =T IThH (¢) <A1 TGEIHS NN hal S,
ITTeY SeeAT HeHTd, FEAT HICTHHT TWd HUATHETS 1.

A, . aisel AT SESH 5.

5. g, ol wftee oTeEl-3exye | HeEd | ORI/ Lusto Y/
e T A e 2. g neiew | el

m“lﬂ?ﬁ 3?x¥3®%ﬁm‘1ﬁﬂw¥ﬂ’-{ R

B~ ¥%30% A SN qehedd fhar
qRieEE (8Ee 43963 WL L) R00%
TR HETh B0 ST (i) "TeRERT W
A TARAEE, WATE. ®. 3ues, fiEe
e, AR firedt o fest otot ¥Re30R A
ST qehead fohan e, wyol ga=ar
T TE Quo . FE AT e sfr
AeEHSToaTeAT e @ ¢g . §e wida
SIS u% R AW Wk eR
(3o "Arerer ). off S gt Wi A
. o8/03/3033 T FHeM T & W=
WA FHRIR AREER e - ¢ ) et et
T WE, R) A G W 9 3) o e
A HE, 307 %) & T e A

foo Aermey RRar fem P wmm
forehl SR fohdl 311 IV Wb ShIvTeTTel
<@ foar Aml ST We SR e
T FIRIT R el Tl O
.30, 7. KS e (sfeRihe sfe wiver
3TTRTAEN), -2, TSHT, INE IMhS-
9, THelleEe WHN, WO @dr AW,
TS Ud,  HoE-¥oooqy,  IHGM:
kslegal528@gmail.com 33 o AREUTET
o\ (T HIHeHTSTT=A faawia wi@l @&
FesdTd, ST AT T SRl o Hrereridiiet
PV ST Tl T et el <1, Bk,
feq nfor mrerst g drg faet snfor @ Fet
ST HHSTO SES ST o Aot e
ot SR T S TSI S

T 3% SRR, 2034

KS it (stfeesihe sfe ofivrer sfeseraer)
-, TEHASC, WE MHS-2, THAISHAT
FHR, T Tl AW, Here (), HE-¥oooe

TR AT ST @ S SR e wdie . §%%/3, . WL T AE, T, GaE Yoo owy Fefi fiefiy smmga fafiee
gfterhe SIS SHIVOS STRY o] T el R TerhiE 3.
(Tris fife Togife) e o ¢ %, 3,319,00,000.00 |3Hm1§q3?=l:— . 33,50,000.00
eIt Ie AT, Yot ) e ST . ] (S A ), qHd fEn -l gef HemEd
G @, St Sife Ho. fo. forfizs, T arEeh, S, G A fe A Es w2 W R TR, S
SR FeTel STetes, HiT 90 (T.), TN FHE & (), HATE, FHE 263 (W) A FE FiE & (W) AR
BT ¥0gR00 i 29800y @ HieX #9%es 3R & HIemHl THAT I1aM Fia1 HIerhi= 377,
T R ¢ %, ],¢19,00,000.00 |3m1§ﬂ33:—£. R¢,180,000.00
FHRT WA 39 3¢.80.%03% Uit fohal el el 4. oo aTSIwRld ST .
WW el U e R0.%0.30%% S S Afupd atuEAE O Yo (v

20.00d gurt 2.00 AT GOAE) Tl

sifersh mifedfamet oft. weht AR v, sifrha SifeTl/qET STERTTR, FAU O, Wi
3TieE TS WG, Ha (W TE 036 LYY TGS o CE44RE3¥]R) fohal F.
euft foegT, TSR, (B T : 023R66¢RR) I-Td R : cb15550@canarabank.
com Il HIveATdl wEhTeA foault wEferiF Sd @ush @muar A, T Ferr
e (FeE fugel st WL fd.), (F9 T 6o¥RELRIYL/EIUNR 2036/ CR]ER
R0330/R¢]332R¢¥¢/CRR0R00 042, $0T : support. BAANKNET@psballiance.
com/support.ebkray@procure247.com).

€

et STHAVT AT
IREH FTE, WSl TR ST el YHSR SHAA, T65
g, el gag Aefiet g wfosmsh e,
HEEEA o TEATA

faem ofe wemre fafiee -Jdsfinm ufwigr, e
fafieensd @ v 7e il fhean &g wWeREe I
TR @ waae Ffaer amfaa mga, st wige sitea /
TR g / wHer Fameram [/ ufien sy fRen aoem
TRl SARA Seataineict forgd TfasTo= geedl, demed
3T TEITEl T TH TIEUTE M qU1 ol 3TE.
¢. T forerur ; 31 gre, HieEt SR anfur AR dHeR
iU d@WE. 2. . U wEER : 3y /fHSHl/E (3w
AEA) /2034 -3% 3. 3TN TH : F. ¥4, ¥R,400.40 (STTad
TTS) ¥. FOAH: T ¥Yy,u00,00 &, Uit @ : T
§. SHIEAYHAT FHIAEL © 0%y (Th BN d=amvE) fead
(et TaTfase &) o, ffert ufshan yeeh 1 %. ¢,2¢0.00
(e Toh BN Thal Usfl B0 (FTORren) (8¢ % Suadiae)
(®. gooo/-sefi=l fha + ¢ % Sfiwad@dt 8¢o/- )
eft FHRIHATHE et TEIUS
https://mahatenders.gov.in I SIFHEIR $3/20/303Y
TR HREHIA! 4. 0% TSIl ITsY IS,

Jefteren aafvrE

(Fetere—TAEm)

[CIN - U99999 MH 1970 SGC-014574]

www.cidco.maharashtra.gov.in —ﬁgﬁ/m/?ca/?o?k—?a‘

TR ReudR

ARG : 0%.80.303Y siferepa atftrenrdt
fosehmon : gag e <k, THUTH JIRET
Howen sfie Reseaee e fifies

Aieuiipa HrEier: sl %.7/ %00 3, T8 T, AR el C = l\ |3
mvﬁ%w«/ha TS T, e, STeneEE = ~
-3¢00l TSHIA. HIURE HITE: L Toiell, JFhles T4, Sougiiul repdnartion
iz s, e 307, Ga-yoo0 3L CIN - U671006J2015PTC083994
$aw: muvohra@cfmarc.in; tejas.joshi@cfmarc.in; harilalgupta@ltfs.com;

W : WATEE: o LEYUYLEER IMMRT LRVELERVUY; +]] CoLoFoR¢ER

qRfirE-¥-T
(wer e ¢ (&) <t 7qR)
TR A=A Tt fasht g
TEH! HIEET, 003 Iaa
WNWWWMWWWWWW
(3¥Fe) 2003 FeaTrar el S (TTwri=) Fed, 00 =1 Fam ¢(8) wqderad
TR HTeTHed= fershienit $-ferema fersht g,
dumun 8 ez Treee fafiee (“diurur-vemE’) (Husur-ramd o - au 9
e TeU ) 7 3%.8R.3030 U1 AEviigHd STRISHE FIEN Tl FRETT Ferd
u siaria oft. Ffe orsmem wiist (‘efar’) =i wqet orfeed ot anfor siafifea fasd freact
TR ST TR ST FLAR, Ut 3 T A wrr forfiees dowus-ust = e ad
e, fander smfor feeeise qerer sfaffed st smfor et s e smea.
S FAHHI S AT fersiod: hefar ST STHiET /arRoTeRd! A1 gET < A1 A IR
e RIS TR SaeieT / 31l e Wil auid shotea TTER WTeTHR=, SIT= ardfee
T UA 3 g 2 = Wi AU R2.0%.202¢ TS A AR, Ufaqa uAw,
0¥%.88.30RY sfl S TR Y AR, T AR S 371R, Sl 3T o AR A1 HI0eae] TR
1 MeRTER fohl Shefl SEa; 30,016,034 TS THW €.2,83,%¢,%3¢.6% T AT wIe
TR S ST ST Yoo ol T 5. THTHTATAR & 0 0 Qoo rercrer Y. Rl srarrem wifef
(far) =T oY, SIATEH-SFYI (FE-FiaR) TeAThgd T Thier 3 STaerel T
AT

feaTes@rl 9 eI 91 315 Sfear (Hiane saxmiand! fearesar
Tt wfsran) fram, 2028 = faframm sew = su-fafemm () staia

g, |=iafe s A, 9 i dem/ - Trrege feifies

AT FHHHEE A : TUURETE4 e 3

e : U74990MH2010PTC207510
Sigufipa rater : % @ ST 2 T A,
BT BTHE, Wie i 2k, HTad

&L THUS Y00 0R¢.

3. |Fiefipa wraterETEn T

3. |cmETEeE FHRTA RIS JFieg daEES HCedTd A&
. | fafved aremen f92 smea @ fowmmn foreifoa Eamersht smefien wrhE e
qwehe HICTHT 39Ty e feeft AT,

u. | aEE seare /e wonfid e T AR

& | e anfies awiq fashea Torean e aireet forefia af 203%-3y

et /Ha T S e %,3%,¢8,33¢ /-

. | T /T EE =

¢. | aute SraeeAn ety anfiie faawivg | Suees Hem cirp.peelworks@
(SreITHE), PelGrTeAT ATe ATHE Ao gmail.com = et ey fiesaar Idfier.

Uil AT S Uy 3TTed
], | wfedean wem u(R)(TH) Fard P | dured Frrsomard anar Freey sfer
ST AT IR o ITAH I cirp.peelworks@gmail.com =€ 3Tt &
$iemgR firesaar Iam.

0. | TR = A Jifaw arE

%%, | wTed FreRtor sieriE areqdt and S
HATH aE

3. | qTCqReA ATGETST A A HIvATH
siftm ariE

23, |Huren frmeRtr aieriEt sifaw ardt S
HUAE A

2y, | Hren feRtor arsferAn Arfedt A,
AT Higad ST forrehter Arsrrenst
et ST shoaTh A

3. | Felicyem i a1et Fwarh fees=h e
25, | IR Sk HUATHTE! U TSR
sk T

RE.20.303Y
04.88.303Y

20.22.20%Yy

R0.838.303Y

R4.8%.%03Yy

R4.83.%03Y
cirp.peelworks@gmail.com = @
e Fgieqe WhyFerean Jigufigha Tt
AT T ifaes $afism - A3 /R gE
TSI, e TR et fgg-290 o9

20, | TR hofeRT=AT THTATRE Teu Higuft T (308 3% 3R
e qusfiet

/-
wHrgwg Tefg
(et ferrem)
dier-arerd Traege fefies
2. 29.90.203y FrrelieR 3T AiquieRoT : FErEeaE / sEdi-o003/
a0 ; et feeett FEAR-TT0Z3¢R]/03%-3034/2¥%200

[RANSCO

Maharashtra State Electricity Transmission Co. Ltd.

MSETCL invites online bids (e-Tender) from reputed and registered contractors on
Mahatransco e-Tendering Website https://srmetender.mahatransco.in/ for the following

e-TENDER NOTICE

Tender specification.
RFX Description Esti. cost
Tend-14/25-26 | Replacement of old 33/22kV CTs of various ratio under Rs. 191.89
7000037550 | EHV (O&M) Circle, Panvel for F. Y. 2025-2026 Tender Fee Lakhs
3“ call Rs. 5000/-+GST

EMD 1% of estimated cost. Submission of bids from 10.10.2025 to 24.10.2025 up to 11:00
hrs, Opening date:-24.10.2025 @ 11:30 Hrs. For further details visit our website
https://srmetender.mahatransco.in/ Contact Person: The Executive Engineer (Adm)
TelNo. 022-27459625, Mob. No. 8412050202 E-mail ID se7200@mahatransco.in

Sd/-
SUPERINTENDING ENGINEER
EHV (O&M) CIRCLE, PANVEL
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TRANSCO

Maharashtra State Electricity Transmission Co. Ltd

Online bids (SRM e-Tenders) are invited for following works from the registered contractors. :

SRM e-Tender Notice No. 12/2025-26

SRM e-Tender No RFx no

Name of work

Estimated cost in Rs.

22/2025-26
for Dombivali,

2025-26.

7000037850 | (2nd Call) Annual civil maintenance works
Dombivali
Anandnagar, Jambhul, Neral,Palava S/stn
colony, offices under Kalyan SDn for FY

3101090.00
Pal, Morivali,

Contact person :
9765644291

For detailed information, please see SRM e-Tender section of our website: www.mahatransco.in.
Dy. Executive Engineer (Civil), Panvel. Telephone No. (022)27480325/ Mob no.

Executive Engineer (Civil), Panvel
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